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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD :
"ok % !

O.A. 1003/93. Dt, of Decisien . 19~11-96_

)
L)

1. N.Krishna Murthy
2. S.Venkatachalapathi
3. K.R.Lakshmana Rae
' 4, K,bgkshminarayana
) 5. J.Subrahmanyam
6. K.Kesappa .. Applicants.

Vs
- 4. wne Sr.Divl,Persennel Officer,
SC Rly, Guntakal.

2, The General Manager, Rep.by
the Unien ef India;SC Rly,
S . Rail Nilayam, Secunderzbad.

3. T. Bheemalingappa
.4, K.Devadass
5. D.Venkataramana
o 6. D.Muniratnam
3.2 7. C.Janakiraman
e 8. M,Purushettam
$. Hridayam )
10. K.Krishna Murthy
- 11, P.Venkataramanaiah
.- "12, P.Narasimhulu
- T 130 B.James DQVaPrasad
-7 14, L.E.Visweswara Rae
_ - 15, SksAbdul Sasar
‘9. . - -16,. G,Fagkruddin
<o ‘ 17. K.S.Venkatraman

:Z_.: ,;}'Mzaq.rc S.Kingstene :
o T 18, PLS Devarajan ' .. Respendents.,
. ‘&ounsel fer the Applicanté t Mr. P,Bhaskar

Ceunsel fer the Respeddents $ Mr, D.Gepala Rae, SC fer Rlys.

e CORAM: ‘
THE HON‘'BLE SHRI R,.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B,S., JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN, )

Nene fer the applicants. Nene fer the respendents.

2. This OA came up fer hesring en 08-11-96 when it was
erdered te be pested teday oS on the previeus day ef hearing

alse there was ne representatien frem the applicants. Inspite ~
of this adjeurnment the learned ceunsel fer the applicants wéu'
net present. Hence the case is decided en the basis ef the

recerés gvailable in accerdance with rule 15 (1) ef the CAT

(Precegdure) Rule, 1987,

3. There are six applicants in this OA. They are working

as Sr.Gangman except ;pplicant Ne.4 whe is working as Sr. Resygiver
Gateman. A netificatien fer £filling up ef the pest ef Permanent
Way Mistry in the scale eof R.1400-2300/- was issued calling fer
velunteers vide memerandum Ne.G.P/608/TV/PWMs/Vel-3 dated 11=9-92
(Annexure-I). The applicants gave their willingness fer sitting

in PW Mistrys examinatien in respense te the n-tificétion.-fhé_ﬁif“
the netificatien the suitakility ef the candidate shall be decided

by cenducting written test and viva-vece. Gang staff in the
] i

' cétegory of Gantman in thescaleef péy of B=T775-1025/~ and abeve

v ! |
with & minimum qualificatien ef 8th standsré and abeve are

ﬁﬁiafﬁae te eopt previded they have rendered 10 years ef service

including pemperary status as casual labeur but with minimum five

‘years eof regular service as Gangman/Gangmate. These whe qualify

in the written test will be called fer viva~vece and these whe
weré empanelled sheuld be fiy in the medical categery A-III,.The
netificatien was issued fer £illing up 20 vagcancies of PW Mistrys;

cemprising ef 18 OC and 2 ST.

Cgbplicants in this OA submit that the PW Mistrys are

te be selected frem Gang staff cemprising ef Sr.Gangman/Sr.Steres

4, The

Wgtchman/Sr.Gateman, Keyman, Gaggmate. They alse submit that ther.

-

is an anether channel fer filling up ef thepest ef PW Mistrys. ja

The ether channel censists ef Gangman/Gantmate/Sr. Trollyman. 'In,i
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the reply it is st i
ated that the pPest eof : !
Trollyman is
* tregted

RS @n axec '
adre peost and the Sr.Trollyman will be Considereg
or

‘Premetien te -
® the post of Keyman basing on his Senierity ipn the

cadre of Sr.Gangman, This weuld mean +hose v e
preama+i-— - - YT SWeVE DY the applicants is net cerrect

and : [
there is onl on .channel f-r promotion fer the Pest £
Yy ‘ ®

ated i, the reply statempnt. This is net __-
Y filing 5 rejeinder, Hence,

it h
@5 te be. held that the best of py Mistrys sre filled enly

frem the ey
er catggcries of Gangman, Sr.Gangman/Sr.Stores Wafchn’

Sr.Gate
Iteman/Keyman Subject te the cencditien that the velunteer
8

fuliill the ether Fequisite qualificatiens,

5.

VeCe test. The select Panel was published en 15-07-93 vidér'~“‘/ﬁ“
§
memer ancum N'OG/P-GOB/;V/PWMS/VOI.z dated 15-07-93 (Anpexure-5).Ip

that pane) tbqkames_nf the applicants were net feund,

€. '~ The applicants centend that the Calling respendents Ne.3
te 19 for'viva-ﬁoce by giving them netienal senierity marks is
irregular anﬁ they cannet be empanelled if they do net get the

minimum marks ef 60% &n theﬁritten test fer appearing fer

viva=vece,

7. This OA is filed fer setting aside the panel dated

lgi07-93 (Annexure~5) a8 arbitrary and discriminatery and fer a
£ ]

consequential‘direction te prepare a fresh panel as pe#&arks in

the viva-vece and written examinatien.
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8. The respendents in their reply have st:zted that the
Railwey Beard issued instrdctions gkx fér granting netienal

gsenierity marks fer purpese of calling .enier Gang staff fer
viva-vece test if by additien ef the netienal Seniorityrmark
a Candidate gets 60% thereby qualifying fer appearing. fer the

viva-vece. The respendents further submit that the netienal

ra
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the candidates. Only these who had ebtained 60% ef the aggregaste
mark in the written and viva-vece test are empanelled, The limited
purpese eof giving senierity mark if they de net get 60% in the -
written examinatien is te enable the 8r.Gang staff te apﬁear feor
v}ﬁﬁsvoce for PW Mistry er etherwise éhe Sr.Gang staff will put

inte disadvantage. The respendents further submit that this (Gigs-

"""—-—-—*—-.____‘__,_..__._F--—..r's\-...__.-..___ e s 2l 1 ;,____,.——-—.-""—_“’
-éome in censultatien wiﬁh Lthe: re@egnisedeniens te ensure geriier

§
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( xpemienced gangustaff«are’not leftneuﬁ,aﬁd henee .Chere. is: ne="
A “"'-nﬂ"-—‘_‘\ T i R SN

6£§§£§§1mesu in callin%ﬁh;se senier gang staff by grant ef notiohal
seniority'mark feor viva-éoce test whe fulfilled the ether cenditie
Ne rejeinder has been filed in this cennectien. The reason_ukj'iﬁ:‘
for granting netienal seni&%}ﬁy mark appears te be reasenable, The
Sr.Gang staff whe have put in leng years eof service and ﬁave
acQuired consiierable‘experience in thea@éébanent way maintenance
cannet altegether be neglected if they are net able te ceme up iﬁ a
the written examinatien either due te age er due te ether reasens.
We alse find grem the reply that thgﬂotieﬁal genierity mark'ranges
in narrew cgmpas:s ef 15 te 5. The senjier-mest Gangman will get

15 marks and juniermest Gangman will get 5 marks s netienal
geniofity mark, It is ascertained'tha£ this practiceéﬁs alse
adepted i ether selectiens by the railwafs. In view ef the abeve,
we de net find any arbitgriness in calling the senier Gang staff |
fer viva-vece by granting notienal senierity marks, The applicents

eppesing the reasening -
have not filed any rejoinderﬂzas given abeve, Prebakly they

ved
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de net have any valid reagsen te eppese the rezsens given

by the respendents in the ceunter affidavit. In view eof-

=

the above it has te be held that the selectien wgsﬁégﬂaﬁéée"in

_;applicants in this OA.

accordéncé with rules and ne injustice has been doné'to the

e . ;n view orf what is Stated abeve, we find ne merits in

this:OA and hence the OA is dismissed,

Rihne - FiEabN,

Ne cests.

——"(B«S, Jaf Parameshwar) -
. Member(Judl.)
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Dated : The 19th Nav. _1996.

- spr

(R. Rangarajan) {
Member{Aémn.) éﬂ
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